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To_BE PUBLISHED IN PART J1 SECTION 3(ii) OF THE GAZEETE OF INDIA

GO VERNMENT OF INODIA
MINISTRY OF FINANCE
( DEPARTMENT OF RCVENUE)

X R NN ]
NEW DELHEyTHE T Taens,(T12
0 I CATION
INCOME-TA
S.0.No, . (E). In exarcise of the psuers conferred

by Ssction 28 of the Interest Tax Act, 1974 (45 of 1974), the
Central Government, on the recommendation of the Ressrve Bank
of India, heing of tns opinion that it is necessary gnd
expedient so to do in'tha putlic interest, hereby akempts the
intersest on foreign curren;:y loans by foreign lenders granted
to, and received by, Incian parties outside India frcm the

levy of interest=-tax.
Notification No. 973 0©] (F.No. 160/22/92=1 TA=1)
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o (8¢ UTHURAMAKRI SHYAN)
DIRECTOR TO THE GUOVERNEBENT OF INDIA,
To
Tha fManager,
Gavernment of India Prase,

Ring Road, Mayapuri Industrial Araa,
(Nsar Rajouri Garden), New Delhi,

Copy to:s

1. Tha Manager, Intarnational finance, AMZ Grindlays Bank,
Investment Funds, 15, Kasturba Gandhi Marg, New Oelhi-1,

2. The Controller, Exchange Céntml Department, Ressrve Bank
of India, Bombay.= 400 023.
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DIRECTOR TO THE GOVERNMENT GF INDIA.




